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n"i[i. N"ii*al Green Tribunal' (P B)

New Delhi.

No. JKpccA.,lG rt|Jst lg$' I 60 Dt' / D-01-2024'

Sub: - Compliance report of Jammu and Kashmir Pollution Control Committee to

the directions "f 
H"';i;N;tional Green Tribunal Order Dt' l7-10-2023 in oA

No. 176 / 2023 titl;d-Rot'it p"anu Versus Union Territory of Jammu and

Ref.:_ consurtant Judicial, (Hon'ble NGT )emair dated 22nd November 2023'
Kashmir

Sir.

Encl: (As above)

In compliance to the Hon'ble National Green Tribunal Order Dated 17-10-2023 in

OA No' 116 / 2023 titled Rohit Padha Versus Union Territory of Jammu and

Kashmir, kindly find enclosed the Compliance Report w r't' J&K Pollution Control

Committee, in this regard'

The Report may kindly be taken on record and placed before the t{on'ble NGT tbr

Yours taithfullY"

(K. Ram sh IF

Memb S tary

JKPCC, J

T

u

t"l] t"$:';.*. 
Kawoosa, Additional standins counsel r"tJtl-Gfll 

1:,T::r:]: 
*o'

matters in New p.rni, f"r'irf"..ation aid necessary action' This js in reference to

Govt. of J&K OtOtt No 8495-JK(LD) of 2022Dated 12-10'2022'

2. Pe * Ct ui.rnun. J&K PCC fbr kind inlonnation of Chairman'

consideration Please'
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Compliance report of Jammu and Kashmir pollution Control committee to the
directions of Hon'ble National Green Tribunal order Dt, 17 -lo-2023 in oA No. I76 /
2023 titled Rohit Padha versus Union Territory of Jammu and Kasbmir.

Ilackground:

The Hon'ble National Green Tribunal order Dt. 17-10-2023 in o.A No. 17612023

has directed the lollowing: -

"Learned Counsel appearing for the CpCB has submitted rhat the finar report
will be /iled within one week. Meanwhile, cpCB and state pCC are directed ro
take appropriate remedial measures without any delay in light ofthe observations
which have been made in the interim report and shourdfurtherfile comprehensive

action plan and action taken report".

Action Taken Report w.r.t J&K poilution contror committee in oA No. 176 r 202r
titled Rohit Padha Versus Union Territory of Jammu and Kashmir.

In compliance to the Hon'ble National Green Tribunal order, the J&K pollution
control committee conducted inspection jointly with representative orCpcB on 6th and
7th December, 2023 (copy of report is appended as Annexure .1,) and the action
taker/measures adopted and observations during the Joint Inspection are submitted as
under:

(i) The solid waste and the plastic waste, which was earrier dumped at Devika
Ghat has been lound removed. No further dumping of Construction and
Demolition (c&D) waste was observed during the course of inspection as
Municipal Council (MC) Udhampur has issued a public Notice in this
regard to prevent littering and dumping of said waste.

(ii) out of 07 hoters rocated in the vicinity of Devika River 03 are operationar
under norms with cro granted by J&K pcc. Final notices to 03 hotels
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have already been issued and further recommended for issuance of closure

orders besides closure order against remaining 0l hotel namely IWs Hotel
Singh Axis stands already issued by the J&K pollution control committee.

(iii) Legal notices have also been issued to the car washing units located in the

vicinity of River Devika on account of discharging waste water directly into
Devika River.

(iv) out of 03 hospitars located in the viciniry of River Devika, rhere is (0 r ) one

bedded hospitar, which has instailed srp ofrequired capacity and has arso

obtained mandatory cro/authorization from this committee. whereas the

2nd one is non-bedded Health care Facility (HCF) and has constructed

captive septic tank/soakage and is having authorization under BMW Rules.

The third one is Army command Hospital which doesn't fail under the
jurisdiction of J&K pCC in terms of BMW Rules.

(v) All the 03 Banquet Halls located in the vicinity of River Devika have

already been served with notices and closure proceedings have been

initiated.

(vi) water Monitoring of Devika fuver has been regularly conducted by the

J&K Pollution contror committee. The water Monitoring Repo( ror the
year 2023 is appended as Annexure ,2.

(vii) Removal of sludge and dredging of Devika River at Devika Ghat has not
been done so far by the Municipal Council Udhampur and Action plan

along with time-line for same has not been provided till date.
(viii)As per list provided by Revenue Deparrment vide No. TUDR/ Tehr2023-

241138 dated 07.12.2023 addressed to the Deputy Commissioner,
Udhampur there are 73 establishments which have made encroachments on
the banks of Devika River.

(ix) A, the three (03) Sewerage Treatmenr prants (STps) of Devika project
(Urban Environmental Engineering Department _ UEED) are under
commissioning however without mandatory consent fiom J&K porution
Control Committee. OCEMS and required flow meters not yet installed.

Page 2 of 3
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r
(x) The Action Plan and time line with regard to processing olremaining 5500

MT legacy waste lying at Sui Chakher Site and mandatory

clearance/permission for site at Maand where dumping has already started

and Action Plan for processing of 10000 MT MSW is awaited from

Municipal Council Udhampur.

Hence, the Report may kindly be taken on record and placed befbre the Hon'ble NGT

tbr consideration, please.

W
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Annexure - 1

Joint Inspection Report of CPCB and J&K PCC in the matter of O.A. N0.
176 of 2523i Rohit Padha Vs. UT of Jammu & Kashmir & Ors.

1. Background:

ln the matter of Original Application No. 176 of 2023; Rohit padha Vs. UT of Jammu &
Kashmir & Ors, the applicant has raised the ftrllowing issues:

i) Encroachment on the banks of Devika River (Cangera Hills to Nain Su)

ii) Dumping of the waste by rhe Devika Project comprising of three STps (8 MLD. 4 MLD
and 1.6 MLD) inro the river.

iii) Dumping of dom€stic and seweragc waste through encroaclred area by 109 civil Houses,3
Anny Colonics, 7 hotcls. l7 shops,5 Car Washing Stations,3 hospitals. 3 banquct halls
etc.

iv) Mismanagcmcnt of Municipal Sotid wastc by Muaicipal corporation including dumping
ofthe wastc into thc rivcr.

Hon'ble National Green Tribunal vide order datcd,2\t4/2023 had observed and directed as

follows:

"ln our vien', a substantial question relating to envimnmenl arising due to
implementation of Scheduled enactment under NGT Act, ZilO has
104615/2023/LAW-HO l/2 2 aisen but beforc tabing ony jtrther action in the
mattea we find it apprupiate to obtnin afacfi$l sclioniaken ,vporl, for the purpose
wheteof,, we consritute a joint Commiltee con prising CaCB,' SW; pcg,'Dc,fict
Magistrate, Udhampaa lrrigation Deparment of Site of Jammt & Kashmir and
Ministry of Jal shahi, Government of India who shall viiit the site. collect rel*anr
information and submit a fac:hur report within three monrhs by e-ma at judicial-
ngt@gov.in preferablv in the -form of searchable pDF/ OCR iupport pDi and not
in the form of Image PDF.

The Joint committee constituted in thc above rnstter vigited the entirc shetch of the Dcvika
River, from Gangera Hilrs to Nain su on 6-7 July, 2023, asscssed thc status of sewage
Treatsnent Plants (STps) and arso incruded otbor points mentioned in the Ncr ordcr and
petition filed in the Nationar Green Tribr,"al, ia its fact-frnding investigation, in comprianca 61
the orders of Hon'bre Narionar Green Tribunar. The folowing observstions were made by the
Joiot Committee during thc site visit on 6_7 Jttly,2023:

ry
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a) At Devika 6hat, the Devika River rras found to be heavily contaminated with sludge

and sila, lcaving minimal spacc for natural water purification procossss

b)TheJointcommitteeobservedthatallthemonitorednallahs/drainscarriedmunicipal

solid rvastc and plasric waste along with the florving watcr, resultinS in the deposition

ofthese ryasles inlo the rivel clearly indicating the mismanagemcnt of Municipal Solid

Wastc.

c) Dosnstream of Devika River lrom Dcvikg Ghat, various construction and solid wastc

materials were observed to be dumped along the riverbanks. During &e rainy season,

these matsrials may find their way into fie river"

d) 'Ihe Devika Pmjet comprises of threc STPs (4MLD STB 1.6 MLD STP and 8 MLD

STP). The installation of 4 MLD STP and 1.6 MLD STP has been completed' and these

STPs arc currently undergoing oommissioning trial runs in manual rnode ' Howover,

the studge handling system (Centrifuges for sludge dewatering) and SCADA Systetn &

associated comPonents for operating the STP in auto mode are yet to be installed in

these STP

e) lt rvas also obscrycd that the flow metcrs at the sTP outlets and lhe online continuous

E{Iluent Monitoring Systems (OCEMS) lor real+ime monitoring of prescribed

parametcrs aro yct to be installed.

f) I-he installation olan 8 Ml-D S'IP is still in progrcss.'lhe automatcd mode of opemtion

for thc STI's, utilizing a SCADA system, has yct to be implemented. lt rvas informed

by the representative of thc UEED that the installation of STP will be compl*ed by 156

July,2023.

g) Dcvika River s,as survcJ-ed at tuo locatiotls, both upstrcirm and dorvnstrcarn of the

Drvarika Projcct. spaturing fron: Cangcra llills to Nain Su. During thc survey' no

evidence of zury pollution-related activities rvas observed at Cangera I{ills, which serves

8s the sourc€ ofthe Devika River. Similarly, no polluting activity was noticed at Nain

Su, which is located dolvnstream of the Devika Project.

Tk
Page 2 of 13

h) Thc reprcsentatives of project proponent informed that approximately 50o of thc

Consmrction and Demotition (C&D) wsste produced during the execution of &e
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Dcvika Projccr has bccn reuscd within thc projcct lor rcfilling purposcs and thc

remaining 407o ofthc c&D waste is disposed of' by supplying to private land orvners'

During the visit, it was observed thtrt the C&D waste has been disposed of at five

locations by thc contactor on thc land of privatc land owncrs'

i) Thc rcprcsentativcs fionr thc Municipal Corporation (MC)' Udhampur shoivcascd two

murricipal solid wastc lMSW) disposal sitcs during thc inspcctiorr' Onc ol thc sitcs'

siruarcd ncar the Natiorel Disastcr Rclief Camp, is a lcgaoy ['astc sitc whcrc a Material

Recovery Facility (MRF) is available, anrl thc existiag waste is being processed'

According lo thc MC reprcscntativc, out of thc total aPproximatcly 20'000 mctric tons

(MT) of lcgacy wastc' around 15,000 MT has alrcady bccn proccsscd' whilc thc

rcmainiug 5,000 MT is still in propcss'

j) Regarding the treatment of fresh MSW generaled in the city' it was disclosed that

another site has been allocated for the establishment ofan integrated MSW procesring

facility. Horvever, upon visiting this sile, it was evident that the site is already being

utilizcd without taking any measurcs to prcvcnt cnYiIotttncntal damagc' Thc ncccssary

permissions and clcarances tbr sitc dcvclopment and MSW proccssing havc yc1 to bc

obtained. The mixed MSW is being dumped at this site without a retaining wall and

duringtherainyseasott,theleschateandMsWrvillflorvdownhillandinlonatural

drains, leading to contamination of thc rivcr 'Thc MC rcprcscntative nrcntioncd that

this sitc has bccn in usc lbr thc past six months Cousidcring a daily MSW gcncration

of approximately 30 MT per month, it is estimated thar around J'500 MT of MSW has

already been dumped at this site. lf this issue is not addressed promptly, this site will

also become anothcr legacy waste site in the near future.

lnrerim lleport of the Joint Committee was frled before the Hon'ble National Green Tribunal

by CPCB on 3l/7/?023 (Annexure-A), wherein, based on the inforntation leceived by Joint

Commitree, Action Taken Report (ATR) by various Govemment Departments in this matter as

on27 f7 /2023, was also submitted as follorvs: w
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Tsble: Ac6on tnken by various Government Departmcnt on vrrious icsued rclsted to

the mrtter rs on 2717 nA23'

Actlon Taken RePort as provided by
ParticularsS.No

UEED.

It was informed that the action on the

ordcr issuctl hy Dcputy Commissioncr

virlc No. 444-46/AdmirvRTI datcd

2?.9,2021, tbr idcntifying arcas of

encroachment rvaq already takgn as lhe

similar ordet for suwey in identiSing

arcas of cncroachnrcnt on the bank of

rivcr Dcvika from thc upstrcam cnd of

Ekta Vihar to MH Chowk was issued

earlier also by District Administration

Udhampur vide No. ACRU/SO/2262-

61 datcd 2411112020 and the

Conrnrittec ort 24117,2A20 headed by

Tehsildar, UdhamPur along with

reptcsentatives of MCU, UEED' PMC

and the Executive agency conducted

sile visit of the area.

Total No. ofhouses presently available

for sewer system in Zone 1,2 and 3

conrbined : 1023?

Total Number of houses connected/to

be connectcd 10 thrce STPs: 9032

Sl'P I (Zone 1):5000 (To be

connectsd)

UEED. As per details Provided by

UEED

Commissioner, Udhampur vide No' 444"

46rAdmin/RTl datcd 22.9.2021' to chicf

Enginccr, J&K. UEED' XEN UEED was

dircctctl to idcntify arcas ofenctoachmcnts

on the banks of Rivcr l)evika and conduct a

sur\ty to Preve encroachment in

collaboration rvith Rcvenuc dcpartment and

put up a proPosal.

XEN, IJEED was directed to iderrtify sites

where nearby houses are source ofpollution

in f)evika Riler.

Total Number of houses (STP wisc)

connected/to be connec-ted to three STPs ?

ioral nurnber of houses (STP wise

catchment ofall thret STPs ?

Lctlcr issucd by DeputY

) in the

As pcr

w Page 4 of 13
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If possiblc, pls provide drain netwodt for

each STP.
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STP 2( Zonc 2):2456 (Connected)

S1'P 3 (Zone 3): 1528 (Connected

Drain Network attached with No. of

houses dependent on septage

Management systsm (60 KLD FSTP) :

1200

J. Slatus of completion of work in all three

STPs (Component wise and separately for

each STP) ?

Time lincs tbr completion of remaining

work in all threc STPs (scpararely for each

STP) ?

Stalus ofCTO for opcration ofSTPs ?

IIEED

Status of Completion ofrvork:

STPI: Civil: 96o/u : EIM 95Yo

STPZ: Civil: 100%; E/M: 100%

STP3: Civil: 100%: E/]\4: 10096

STP I & 2: lsu August, 2023

STP3: 25rh September, 2023

Applicd for CTO. LJndcr proccss wirh

J&K PCC.

C&D Waste along the barts of Devika

River, as obsen,ed during drc visit.

Action lakcn PCC for

Letter No. PCC/RDJ/MSW/21/4135-

37 dated Zgll0/2021, to Director,

Urban Local Bodies, Jammu regarding

implernentation of C&D Waste

Mauagement Rutes, 2016 and CpCB

Cuidelines, rvith referettce ro

directions of Hon'ble NGT in the

maUer of606 of20l8.

Letter no. PCC/RDJA,!SW2I/4330-

35 dated 9/lll202l is$ed to Dcputy

Com missioncq, Udhampur regarding

identification of site for C&D Wastes

ry
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mentioning terms & conditions

using the proposed site .

for

Details not provided so i]r.

Details of the MSW

proc€ssed by MC, Udhempur, during last

six months.

Action plan along with Time line for

processing the remaining around 5500 MT

legacy waste lying at site.

(Legacy

6

MC, Udhanpur

Not provided so far.

Status of obtaining ngcesssry

clearances/permissions for the proposed

Integrated MSW processing site, where the

dumping of MSW has alrcady bccn stadcd

by MC, UdharnPur ?

Action Plan along with timc

processing of thc 5000 M'I MSW dumped

at the proposed site for Integrated Msw

processing site.

line for1

8. Action takcn by J&K PCC, for dumping

MSW at proposed site for integrated MSW

processing site without obtainhg necessary

permissions,

J&K PCC

Letter No. PCC/RDJA,ISW2I/3563-

77 dated 31 1012022, to Director,

Urban Local Bodies, Jammu regarding

obtaining CTE and CTO for the for

solid waste tnanagellrcnt facilities.

J&KPCC vide No,

JKPCC/RDJ/MSW l22l2l8l -85 dated

291912022 issucd final notice to

tsxccutive Oificer, MuniciPal

Committee, Udhampur, for "OPen

dumping of garbage bY UdhamPur

Municipality and thcrcbY causing

scvcrc hcalth problcms including air

Page 6 of 13

MC, UdhemPur

Details not provi&d so far.

'rVaste)5.

MC, Udhampur

Details not provided so far.

ry
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"n,l kurd pollution" giving 7 days tine

to show cautc as to why

Environmantal ComPcnsrtion on

'?olluter Pays' Principle and based oa

the directious of Hon'ble NCT itr &s

matten of OA No. 199 of 2014, OA

No. 606 of 2018 and OA No. 247 of

2017 not be rerovered".

I&I'C Depertment informed thst:

The job of dumping of MSW Pertains

to MC, Udhampur.

According to l& FC Depaftne , ss far

as dumping of C&D wasle is

concemed it is submitted that no

conslruction activity is bcing canied

out by I&FC depaftncnt at thc banks

of Rivcr Dcvika.

9

10. Action Plaa along $rith timc lino for

removing slualge and dredging of Devika

River tt Dcvlta Ghat

UEED, I&FC Deprrtment

UEED: Dredging/Romoval of sludge

is not in the scopc of project under

execution.

ll Stanrs ofobtaining CIO by 7 Hotels, 5 Car

washing ststions, 3 hospitals and 3 banquet

halls and eompliance of the condhions of

CIO and Authorization granted to tho$e

Utrit.

DO, Udhampur, J&K PCC

lnfomration awaitcd.

Action taken by lrrigaion and Flood coarol

Dc?arunent, for dumping MSIV in &e

river/drains and C&D Waste at the banks of

Devika Rivcr.

It was also submitted by the Joint Committec in its inlcrim report that ths foUowing information

was rcquestcd by the Joint Committee from variouS DcpartmcnB, for finalizing the actiofi ta*Cn

report, ss directcd by Hon'ble NCT: 
W,

Page 7 of 13
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Table: Information arvrlted from various Departments, x on 21 l7 12023t

prooessing the rcmaining amund 5500 MT

lcgscy waste lying al si!e.

Status of obtaining ncc€{lsY

clearances/pcrmissions for the

Inte$eted MSW processing site, where the

dumping of MSW has already been started

by MC, UdharnPur ?

Action Plan along with time line for

removing sludge and dredging of Devika

River at Dcvila Ghat

iv) Action Plan along with time line for

prccessing of the 5000 MT MSW dumped at

thc proposcd sitc for lntcgrated MSW

proccssing sitc.

i)

ii)

iii)

plan along with Time

CTE and CTO havc bccn obtaincd by MC'

action taken by J&K PCC

DO, Udhrmpur, J&K PCC to incorporote in

the rcport. the action taken by J&K PCC

after oxpiry of 7 days' time given o MC.

Udhampur and dcbils of Environmental

Compensation recoverd iom MC.

U.lhrmpur-

Status of obtaining CTO by 7 Hotels' 5 Car

washing stations, 3 hospitols end 3 banquet

' halls and compliance of the conditions

CTO and Authorization graoted to

ii)

iii)

Unit.

to if

operatirg withoul

Udhampur orstill

w PaSe E of 13

Information AwaitcdDcpartmentS.No.
line forMC, Udhamput'i)

i) DO, Udharnpur.J&K PCCii)
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Thc infonnation rcgarding stillus of cncroaehmcnls and action takcn by Distt'

Administration/Dcpartrncnt of Rcvcnucs lvas also awaitcd'

Hon'bleNationalGreenTribunal,whileconsideringthetntsrimRcportoftheJointCornmittee'

directedvideorderdatcdl?i10i2023(Annexurs'D)rhat"Meonwhile,cPCBandstatePCC

src lbeaed to take appropriatc ret'rclial messures ts'itho any delry itt light of lhe

obsemartons which hcve bectt ttnde itt the interiut report antl shoulil fuahcr file

conpre!rcnsive action plan and aclion tul+en rcport'"

2. Joint lnspection Report of CPCB and J&K PCC' ss on 1911212023:

Invicwofthcordcrsoftlon'blcNationalGrccnTribunaldalcdlTll0l2023'dircctingCPCB

and Statc PCC lo takc aPpropriatc rcmcdial mcasurcs rvithout furthcr dclay in light of thc

observalions which havc been matlc in the interim report' and in view of the fact that no

information was providcd by concemcd dcpartmcnts, as reqtlcslcd hy thc Joinl Committce on

various poirts, a ftcsh inspcction was conductctl jointly by CPCB and J&K PCC on 6-7

Dccember. 2023, to verify the currcnt stanls ofvaricus points mentioned in the Interim Repon

ofthc Joint Committcc, for raking neccssar.v remcdial measures' in compliancc oflhe dircctions

of Hon'ble NC'll

Fufther, a request was also made by CPCB to concsrncd departments vide email dated

Itl!2023, to providc thc rcquisitc information rcquircd by thc Joint Committcc rcgarding

status olcornpliancc of Yarious points mcntioncd in thc Intcrirn Rcporl. In this rcgeud,

Page 9 of 13

. Thc information on Various points from Municipal council was prcvided through

Divisional Ofiicer, Udharnpur. J&K PCC on 06/12l2023 (Annexure-C)

r The Information from J&K PCC was received on 12112i7073 (Aanerure-D)

o '[he Intbrmation tiorn Deparrment of Revenue/Dish. Adnritristration, udhampur was

rsceived on 19l 1212023 (Anncxure'E)

The foltowing are lhe obseryations nrade during Joht Inslrccliort ort 6-7 Decembe4 2023 by

the Joint Tea,,t of GPCB & J&K Poll,.lion control commiltee and lhe slatus of compliance

o.f vario,Is points mentioned in lhe Interim Reqon of fic Joit'l Co"t"'ittee, based on lhe

inlormalion received from concerncd departnte ts aa o" 19/12/2023:

Wv'. \.
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2.1 Status of Devika. Ghtt inclldhg elGrorchm€str (Couce'med Dcp$' :Municipal

Council, Udhampur; Distt. Admn/Department of Revenue)

The solid wastc and the plastic waste, which was observed o bc dumpcd in Dcvika

River at Devika Ghat has been removsd (Photograph I & 2 of Annerure'C)'

However,nallahsmeetingtheDeviksRiverwercobservcdtobestill0alryiig

municipal solid waste and plastic wsste (Pbotograph 3 of AnnerursG)

No further Dumping of C&D Waster as noted by Joint Committcc earlier on 6-7 July'

2023, was observed during inspeclion on 6'7 December' 2023 (PhotograPh 4 of

Annexurc-G). MC. Udhampur has issued a Public Notice in this regard for preventing

littering and dumping ofC& D rvaste by residents iu thc surrounding areas (Annexure-

r)

The removal ofstudge and rlredging ofDevika River at Deviko Ghat is yst to donc by

MC, Udhlmpur (Photogrlph 5 & 6 ofAnncxure-G)' Further, no Action Plan along

with rirneJine for rernoving sludge and dredging of Dcvika fuver at Devika Ghat has

been provided. As per dctails received through J&K PCC Member, it is informed by

MC, Udhampur that "due to limited resources and shortage of manpower specially in

field of dredging, it is not possible forMunicipal council udhar,rpurto carry out sludge

renroval and dredging of Devika River at Devika Ghat. However, a letler is also written

to Director U6an Local Bodies vide No: - MCU/2023-24/4458-59 Dated: -30llll2O23

requesting providing offunrls tbr removal and dredging ofDevika River at Devika Ghat

or laking up with thc mattsr concemed department either Irrigation & flood Control or

UEED at the Administrative Level in this regard".

As per list of encroachments provided by Depa(ment of Rsvgnue vide letter No.

TUDR/Thd2023-24l138 datcd 0711212023 addrcsscd to Dcputy Commisiono,

Udhampur by lbhsildar Udhampur, there are 73 Nos. encroachments on the banks of

Devika Rivcr at Udhampur (Anncrure-E). It was infolncd that'Chief Executive

Oflicer, MC. Udharnpur vide LetreI No. TUDR /Th e12023-241135-37 daled 0611U2023

has bccn rcqucstcd to vcriff whcthcr or nol building pcrmission issucd !o thc

cucroac'lrcrs and initiatc procccdings to cvict thc cncroachcrs". Action pla[ on cvictiol

ofthcsc cncroachmcnts is yct to bc preparcd and implcmcntcd.

It.
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2,2,1.

l.
2.

3.

4.

2.2.2.

l.
2.
3.

2.2,3.

l.
)
)-

2.3.

Stltus of Devika Project i.e' 3 STPs (Concenred Deplt: Urbatr Environmental

Engineerin g DePartment):

STP l; 8 MLD (Photograph 7, 8 and 9 ofAnnexure-G):

The STP'is under commissioning without obtaining ClT0 fiom J&K PCCI'

Flow melers not irstalled.

OCEMS uot insullcd.
Sluclge prcssiCcntrilt-ue not comrnissioned'

STP2;4 MLD (Photograph 10, ll rnd l2 of Annexure'G): 
-^

ft 
" 

Sip i. ,na.i .omriissioning without obtaining CTO from J&K PCC'

OCEMS is not installed.

Sludgc prcss/Centrifirge is not commissioned

STP3; t,6 MLD (Photograph 13' 14 ond t5 ofAnnexure-G):

The STP is under conrmissioning without obtaining CTO liom i&K PCC'

OCEMS is not installcd'
Sludge press/Centrifuge is not commissioncd

Ststus of Mxoagement of lvlunicipat Solid Waste (Concemed Deptt: Municipal

Council, UdhamPur; J&K PCC):

23.!.! Strtus of hocessing of Leglcy Waste:

l. No action plan along with time line has been provided' for processiag the runaiuing

around 5500 MT legacy waste lying at sitB 8t SUI' Udhampur (PhotograPh 16 of

Anncxurc-G)

2. It rvas informed by MC, tJdhampur that "5500 MT which is present at site could not be

proccsscd due to overhead high-tension wire which is a serious safety co[cem'

However, the site has developed greenery and MC. Udhampur has proposed proper

capping with plautalion. which shali bc done preferably rvithin a period of six mo hs"

2,3.2. Status of obttining nec€ssary clearanccs/pcrmissions for thc proposed Integrated
-'-'-' 

nniW pro"ursing s"lt", ,nt 
"ioit 

c dumping of tr{SW has already bcen strrted by MC'

Udhampur, at Maand.

l. No clearancdPermission for the site at villsge Maand, where the dumping has already

becnsnncd,hasbccnobtlincdtilldatc.ThctotalMsWdunrpcdatthissitcasondatc

is nroutrd 10000 MT, rvhich has now bccomc anothcr lcgacy wastc sitc in Udhampur'

2. No action plan has been provided, for processing of this 10000 MT MSW' which is

being funher accumulalcd day by clay' The mixed MSW is bcing durnped at this site

Cut
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without any taking any nlcasures to Prcvcnt cnvironmcntal dainagc including rclaining

wall rctaining wall' and during the rainy scason' thc lcachatc and MSW will flow

downhill and into naturat drains, leading to contarnination ofthc river' as also observed

by thc Joint Committec during visit on July 6-7' 2023 (Photograph 16-24 of

Annexure-G). The conditirrn of tle sitc has dctcriorated l'urther' as observed by the

Joint Teanr ofCPCB and J&KPCC during visit on December 6' 2023'

3. In this rcgard, J&K PCC has also confirmed or l2ll72023 that MC' Udhampur is still

opcrating the sitc without Obtaining consent ftom J&K PCC' However' no details have

bccn providcd with rcgarti to aclion taken by J&PCC for opcrating without ncccssary

pcrmissionslConscnls. Thc dctails ofthc action lakcn by J&K PCC alicr cxpiry of7

days'timc givcn to MC, Udhampur virlc No JKPCC/I{DyMSWE2/2I81-85 datcd

29/0912022 and Environmental compensation Iecovered ftom MC. Udhampur' Bs

rcquircd by thc Joint Conrnrirtcc' havc also not bcen providcd'

2.4. Status of obtaining CTO by 07 Hotels' 05 Car lvashing ttalions' 03 hospitals
-' 

"ra 
OS banquet halls and compliance of the conditions of CTO and

Authorization granted to these Units'

As per information provided by J&K PCC on 12ll'212023:

L our ofscvcn hotcls, 03 hotcls arc running rvith C'lo ofJ&KPCIC and arc opcrational

undcr nonns. as rvcll. J&K has issucd final noticcs to 03 hotcls and thcrcallcr also

recommended fbr closute proceedings vide Office Lett€r No'

pcc/udh/Dolz02 !1239 dstl;d o4t t2t2023 and slosure orders shall bo issued shortly

alier approval from the Competent Authorily. Moreover. closure or&r has alredy

been issucd by J&K PCC to one flolel namely llotcl Singh Axis'

2. l*gal noticq havc bccn issucd to car washing urits and unit holdcrs have rcplicd

plcading that sswerEge network is beirg connccted by UEED in tho towl end &cy

have also appmached td the concemd Dqrtt. To connect their efflueDt systttE {'ith

sewerage network ofnealby STP, which is srill under progress. However, action shall

bc initiatcd if thcy fail to get thcir sfflucnt systcm conncctcd with thc scwcrgge

rctwork ofsaid STP.

3. Out of thrcc hospitals. thcrc is 0l onc Mded hospital, which has installed STP of

rcquircd capacity and has also obtaincd ncccseary CTo/authorization of J&KPCt'

w Page l2 of 13
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3. Out ol' thre€ hospittrls, lhe.e is 0l one bedded hospital' rvhich has installcd STP of

rcquired capacitl' rorl has olso obtaincd neccssary Cl O/authorizution of J&KPCC'

whereas sccond one is non-bcdded health cerc faciliry. who has constructed csptivc

septic knldsoakoge pit and ntso having auth(rrizxtion of J&KPCC' At present' it is

nor discharging sovage inlo rleviko river' l:urlhcr' thc third one is Army Command

llospital rvhich do€sn'l corlle und$ the jurisdiction of J&KPCC in terms of

Biomedical Waste Mlflagcmcnt Anle[dmc[ts Rulos 200]' *heraunder' the Arued

Farces Heallh cure Facilitics orc nrnritorcd b1'cPcB anl Diracror General Arned

Forcesrncclicalscn,ices(DGAF!())irrrcspectoftheHcalttrcatststahlishments

(HCEs) mder thc iuristllction qf tlrc Minisrry o! Deftnct {*!oDi havo hcttt ttotifred

dslhc "l'roscrih l 'lulhori\"'lor 
ovt.lral! cnforcantcnt of the said Rulas'" Pcrtinently'

the soid Arnry Ho:ipitul is tikely to bc shilted at anttther ktcution i'e' near slpply ntodh

and nosr prcbably, ir *ill nol afect lc De$la Rivcr

+. l&K PCC has issucd noticcr to oll tlrcse 3 banquct hrlls and thcrcafter also

rcommendetl the closure Pro€'edings vidc thls officc lettcr No'

PCCOdh/DO€023439 dot€d O4/128023 and closurc orders shall bc issued shorrly

aftcf appwal from comPrtcnt rulhority'

Thc above Joint lnspection R.pott ofCPCB and J&K PCC incorpmtes status ofall Sre poinr

of lntErim Repon of the Joint Committec conslituted in lhc matler' rs on 19/12/2023' This

rqortkbcingsubmitrcd,hrconsidcrstionofccnrsll,ollutio[ControtBoard(CPCB)and

J&I(PollutionControlcommittgc(J&KPCC}forukingfurlherremcdiglqction,0sdircctcd

by Hon'bb Nslionat Grccn Tribunal vide Order dattd l7ll0n0?J'

ffi'\'''\"
(Dr. Narendet Shanna)

Scientist 'F'. CPCB. ttD. Chandigarh
Divisional Oflicur' UdhamPur. J&KPCC

Datcd; Decernber 19, 20f,3
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